Open Court.

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH 3 ALLAHABAD

. A%l

Original Application Ne.11®4 of 20X

Allahabad this the 27th day eof September, 2004,

Hen 'lsle Mr. AX. Bhatnagar, JeM.
Hen:b;le M:._ D.R. Tiwari._Ao.’ﬂa

Avinash Chandra Srivastava
S/e Sri L.N. Srivastava
R/e 860, Mitthiganj, Allahabad
at present posted at Regional Carpet Stere
lekhrajpur, Allghabad.
e eos sApplicant,

(By Advecate : Sri N.l. Srivastava)

Versus.
L. Union of India
Ministry of Textiles Udhyeg Bhawan
New Delhi, threugh its Secretary.
2 Development Commissioner (Handicrafts)
West Bleck Ne.7 Re.K. Puram,
New De lhi.
3e Directer
Central Regien, Office ef the
Develepment Commissioner (Handicrafts)
Kendriya Bhawan 7th Fleor, Secter-H,
Aliganj, Lucknow.
4, Assistant Directer
Office of the Development Commissioner (Handicrafts)
1A/3A Rampriya Read, Allahabad.
Weesvee u%spondents-

(By Advecate : Sri Saumitra Singh)

. ©eRDER
(By Hen'ele M. A.K. Bhatnagar, J.M)
By this O.A., the applicant has prayed fer
issuing & directien te the respondents te fix the pay
of the applicant immediately in pursuance ef the order
dated 36.96.2004 under the A.C.P. scheme. i has further
prayed fer a direction te the respondents te pay the arrear |

to the applicant aleng with 16% interest p.a from
31.85.03 to till the date ef actual payment.
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25 The case, in brief, as per the applicant is that
he is working as Carpet Training Officer in the respondents'
establishment.By order 30.06.2004, the post ef the applicant
has been upgraded in the pay scale of Rs.lC,000-325-15,20(
under the Assured Career Progressien Scheme (A.C.P)

but the respendents have not implemented the above seid
order till date. Due te this, the applicant is receiving
less salary due teo omissien on the part ef respondents

for which the applicagt has filed the representatien en

09 .07 .2004 addresseéz;bvelopment Commissiener (Handicrafts)
West Block Ne.7 ReKe Purem, New Delhi fer redressal of his
grievance. As per the applicant, it is submitted that

the representaetion of the applicant is still lying in

the Lepartment undeéided. Learned ceunsel fer the

applicant submitted thet the applicant will be satisfied if
his representation filed as Annexure A=5 dated 09.07.04

is decided by the respondent No.2 as per rules within a

specified pericd.

3. Learned counsel fer the respondents has got no
objectien if representetion of the applicant is decided by

the respcndent No.2 as per rules.

4. Accordingly, we dispose of the C.A. by issuing a
direction to the respondent No.2 te decide the representatien
of the applicant dated 09.07.04 (Annexure A=-5) by a

reasoned and speaking order within & period ef two months
from the date of receipt of a copy of this order. The
applicant is directed te send & fresh representetion to

the respondents immediately.

Ne cestse
Membe r=A Member=J.
Manish/-




